
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
Principal Bench, New Delhi 

E.A. No. 42/2019 
In 

Original Application No. 124/2015 

In the Matter of: - 

Sumitra Devi Applicant(s) 

Vs. 

Central Pollution Control Board Respondent(s) 

Sr. Particulars 
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1. Submission in Compliance of Hon'ble NGT order in the matter of E.A. No. 
42/2019 in O.A. No. 124/2015 titled as Sumitra Devi Vs. Central Pollution 

Control Board in compliance to Hon'ble NGT, Principal Bench, order dated 

28.01.2020. 

2. Annexure-1: Hon'ble NGT order dated 28.01.2020. 

3. Annexure-11: MoEF&CC, Regional Office (Central Region) letter dated 

11.08.2020 to CPCB RD, Bhopal. 

4. Annexure-111: Minutes of meeting of stakeholders held on 13.08.2020 at 
Regional Office, Rajasthan State Pollution Control Board, Bhiwadi. 

5. Annexure-lV: MoEF&CC, Regional office (Central Region) letter dated 

18.09.2020 to CPCB RD, Bhopal. 

6. Annexure-V: CPCB RD, Bhopal letter dated 21.08.2020 to CPCB, Delhi. 
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Item No. 04          Court No. 1

   

  
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 
 

             Execution Application No. 42/2019 

               IN 

   Orginal Application No. 124/2015 

              (With report dated 13.12.2019) 
 

 

  Sumitra Devi                  Applicant(s) 

 

Versus 
 

CPCB                   Respondent(s) 

   
 
 

Date of hearing: 28.01.2020 
 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  

  HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER  

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

    HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 

 

  
For Respondent(s):  Mr. Rahul Khurana, Advocate and Mr. Kamaljit, RO 

with Mr. Mohit Mudgil, AEE, HSPCB 

 Mr. Anuj Bhandair and Mr. Aman Bhalla, Advocates 

for RIICO   
 

 

 

 

 

ORDER 

 
1. The issue for consideration is remedial action against violation 

of environmental norms in pursuance of order dated 

12.12.2017 passed by this Tribunal, directing that discharge 

from the CETP in question should be as per parameters which 

is the responsibility of the Rajasthan State Industrial 

Development and Investment Corporation (RIICO) and the 

CETP operating society. 

 

2. Grievance of the applicant is that the authorities failed to 

perform their duties and order of this Tribunal dated 

Annexure-I
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12.12.2017 has not been complied with, resulting in stagnation 

of untreated effluents and domestic sewage affecting the 

inhabitants in and around border town of Dharuhera in the 

States of Rajasthan and Haryana. 

 

3. A factual and action taken report was sought from a joint 

Committee of MoEF&CC, CPCB and Rajasthan State PCB.   

 

4. A report has been filed by the CPCB on 13.12.2019, giving the 

status of compliance of directions as on 04.12.2019. The status 

of compliance of some of the direction are as follows:- 

 

Compliance Status of Hon’ble NGT order dated 12.12.2017, in O.A. 

No. 124 of 2015 in the matter of “Sumitra Devi Vs. CPCB & Ors” 

before P.B., New Delhi 

S. 

No. 

Directions Compliance as on 04.12.2019  as per the joint 

inspection team (RSPCB, CPCB and MoEF&CC 

13. The money paid by the 

industry would be 

utilized for installation 

of RO systems in all the 

villages at Bhiwadi 

surrounded by an 

industrial complex. To 

maintain them shall be 

the duty of the State 

Government and the 

RIICO. In the event of 

default, appropriate 

action shall be liable to 

be taken against the 

concerned officer(s).  The 

State of Rajasthan shall 

expedite its long-terms 

scheme for providing 

potable water to every 

house through pipelines 

and it should be given 

at utmost priority. 

Out of 8 proposed villages, RO plants are installed in 

7 villages.  In Khijuribas village RO plant is not 

installed due to dispute onsite.  The details including 

operational status of RO plants is as given below: 

Name of 

village 

RO plant 

capacity 

Installation Commissioned 

Rampura 500 lit/hr Completed on 

11.02.2018 

Not commissioned 

Mundana 

Meo 

500 lit/hr Completed on 

12.02.2018 

Not commissioned 

Milakpur-

Gurjar 

500 lit/hr Completed Not commissioned 

Sahadod 500 lit/hr Completed Not commissioned 

Khijuribas Work not started by contractor 

Harchand

pur 

 Completed Not commissioned 

Nagaliya 500 lit/hr Completed Not commissioned 

Kharani 500 lit/hr Completed Not commissioned 
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Although RO plants in 7 villages have been installed 

but none of them made operational. As per the 

Executive Engineer, PHED-Bhiwadi, the firm has not 

started work for O & M period, therefore contact has 

been rescind by Add. Chief Engineer, NCR Alwar 

vide letter dated 7.8.2019 and retendering process 

under progress which will be completed within 2-3 

months. The status report as on 03.12.2019 collected 

from PHED is enclosed at Annexure-IX. 

14. Similarly the projects in 

relation to establishment 

and construction of STP 

should also be given 

priority by the State 

Government and they 

should be installed 

without any undue 

delay. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

As informed by the Nagar Parishad, Bhiwadi they 

have taken up the work of laying of sewer lines and 

constructing 5 STPs under AMRUT Yojana of 11.5 

MLD capacity.  The 5 Sequential Batch Reactor (SBR) 

STPs which were under construction at Rajasthan 

Housing board (1.5 MLD), Mundana Mev (2MLD), 

Khanpur (2MLD), Santhalka (3MLD) & near existing 

one (3MLD). The present status of STPs collected from 

Nagar Parishad, Bhiwadi is enclosed at Annexure-X. 

 

Name Capac

ity in  

MLD 

Compl

etion 

Present 

Status 

Present 

Hindrance 

Expected 

Completio

n 

Remar

ks 

STP1 

at 

RHB 

1.5 100% Operationa

l 

Permission 

for disposal 

point is 

pending 

Complete

d 

Prese

nt 

flow: 

0.5 

MLD 

STP2 

at 

Mund

ana 

Meo 

2 100% Operationa

l 

- Complete

d 

Prese

nt 

flow: 

0.05 

MLD 

STP3 

at 

Khan

pur 

2 47% High Court stay from 17.01.2018 to till date 

STP4 

at 

Housi

ng 

Board 

(near 

existi

ng) 

3 100% Operationa

l 

Awaiting 

permanent 

power 

connection 

31.012.2

019 

 

STP5 

at 

Santh

alka 

3 88% Equipment 

installation 

is under 

progress 

Disposal 

point not 

fixed 

28.02.20

20 

Inlet 

conne

ction 

is 

pendi

ng 
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1.5 MLD STP at RHB:- The SBR technology based 

STP was in operational with inlet flow of 46m3/hr.  

as per the operator 0.5 MLD flow coming against the 

1.5 MLD designed capacity.  The treated wastewater 

has been discharged on the open area at the back 

side of STP without any chlorination which created 

cesspool of stagnated wastewater in between the 

STP and nearby residential areas.  Samples of STP 

outlet has been collected and the analysis results 

reveals that the treated STP outlet values of pH:-6.86, 

O&G:1.2mg/l, TSS:-54mg/l, COD:-184mg/l and 

BOD:30.33mg/l.  The detailed analysis report is 

enclosed at Annexure-XI. 

2.0 MLD STP at Mundana Meo:- The 2 MLD 

capacity SBR technology based STP was in operation 

with a inlet flow of 0.05 MLD against the 2MLD 

designed capacity, it is because of out of 4 villages 

(Mundana Meo, Rampura, Nayagoam, and Kairani) 

only Mundana Meo village domestic wastewater is 

coming to STP and other 3 villages sewer connection 

is not done.  The sewer connection could not be done 

due to railway line construction and no NOC from 

DFC.  During the visit railway line earth bund raising 

work was under progress. Presently the treated 

wastewater from STP is discharged on open plot just 

in front of STP, however Nagar Parishad has 

constructed a storage tank for reuse of this treated 

water.  At the time of visit STP outlet samples 

collected and analysed for pH-7.29, TSS-15mg/l, 

COD-85mg/l, BOD-6mg/l and O & G:1.4mg/l.  the 

detailed analysis report is enclosed at Annexure-XII. 

 

2MLD STP at Khanpur:- 47% construction work has 

been completed and further no progress done by the 

construction agency i.e. M/s L & T due to stay order 

from Rajasthan High Court, Jaipur from May 2018.  

As per the Nagar Parishad officials that there is a 

dispute regarding title of the land of STP at Khanpur. 

 

3MLD STOP at Housing Board Colony:- The STP 

is located near existing old 4.0 MLD STP, which is 

just adjacent to the CETP.  It is a SBR technology 

based STP and 100% construction work completed 

and connection to sewer line is pending which will 

be completed by end of February 2020.  Presently 

the untreated sewage is going towards Dharuheda 
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industrial area along with the untreated domestic 

wastewater of Maheshwari (village situated in 

Haryana) and Dharuhera and accumulated near 

Bestech shopping Centre and Dharuhehera 

industrial area.  During visit collected the drain 

samples at Nagina Garden (Rajasthan), Modern 

public school after mixing with domestic effluent of 

Maheshwari village and accumulated wastewater 

at Dharuheda industrial area for analysis of 

general parameters, bacteriological parameters and 

heavy metals to identify and to know the industrial 

effluent is mixing in domestic drain or not. During 

visit it was observed the untreated effluent from 

M/s Amul Dairy (Dudhmoti Sargar), a industry 

situated in Dharuhera Industrial area was, being 

discharged in to the accumulated waste water at 

Dharuhera Industrial Area. The combined effluent 

(domestic and industrial) generated from Bhiwadi 

Industrial Area is being treated in a 9MLD CETP 

and treated waste water pumped to Khushkhera 

industrial area where the treated effluent is 

accumulated in open plot. The details of drain 

samples collected is as given below: 

 

S. 

NO

. 

Drain 

Sampling 

Locations 

pH TSS COD BOD Heavy Metals 

Fe ZN Mn Cu 

01 Nagina 

Garden 

7.16 36 188 49.61 0.318 0.04

69 

0.164

4 

0.008 

02 Modern 

Public 

School 

7.75 45 208 21.2 0.273 0.03

85 

0.174

9 

0.009 

03 Domestic 

& 

Industrial 

effluent 

accumula

ted at 

Dharuhed

a 

Industrial 

Area 

7.81 155 432 74.96 0.948 0.09

15 

0.143

2 

BDL 

Note: 1. all values are in mg/l except pH. 

2. Other metals values reported as BDL. 

3.0 MLD STP at Santhalka:-As informed by 

Nagar Parishad Bhiwadi the STP is under 

construction and about 88% work has been 

completed and the entire work will be completed by 
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28/02/2020. 

In addition to above 5 STP‟s and one 4MLD existing 

STP, Nagar Parishad Bhiwadi is also constructing 3 

septage systems with 1.2 MLD sewage treatment 

capacity. 

15. The waste collected on 

the dredged materials 

shall be deposited at the 

site which is to be 

identified by the State 

Government. The State 

should identify the site 

within four weeks from 

today and it will be the 

responsibility of the 

RIICO to ensure that the 

dredged material or any 

other waste collected 

from the industrial 

cluster is stored in 

accordance with law 

and relevant waste 

rules at that site. The 

waste should be stored 

in accordance with law 

with the relevant waste 

rules. 

RIICO has allotted land measuring 34729m2 near 

Rampura Mundana, Kharani for dumping of non-

hazardous industrial solid waste to Bhiwadi Jal 

Pradushan Niwaran Trust (BJPNT) vide letter dated 

24.01.2018 but the BJPNT has not taken the 

possession of the land. Due to non-availability of 

boundary wall. BJPNT has requested RIICO for 

construction of boundary wall of this site. Proposal 

for construction of boundary wall has been 

forwarded to RIICO head office, Jaipur for approval 

by RIICO Bhiwadi office on 4.11.2019. After 

construction of boundary wall BJPNT will take 

possession of the site for scientific development and 

operation of dumping yard. The land allotment and 

SPVC formation letter is enclosed at Annexure-XIII. 

16. The RICCO and the 

State Government shall 

work out on the proposal 

for reuse of the treated 

effluent of water from 

the CETPs/STPs. It shall 

be the duty of all 

concerned including the 

industries that under no 

circumstances any water 

or effluent is permitted to 

be collected around the 

industrial clusters or 

inside the cluster. 

As informed by SRM, RIICO project report of 

amounting Rs. 146.00 cr. for the up gradation of 

existing CETP upto ZLD level was prepared by 

BJPNA, Bhiwadi (consultant M/s IL&FS). On the 

request if State Government, Ministry of Finance, 

GOI, New Delhi has been issued financial sanctionof Rs.146.00 Cr. Vide sanction order No. 

F.No.44(1)PF.S/2018-19-1377dated11.12.2018. 

RIICO has invited proposal for selection of Project 

Management Consultant for this work in 

September 2019, but the tender got rejected in 

November 2019 due to participation of only one 

firm i.e. M/s IL&FS Company. Senior Regional 

Manger, RIICO informed that new tender for 

consultancy work will be floated soon. 

17. Needless to say that 

Pollution control Board 

RSPCB, Bhiwadi is collecting samples from outlet of 

CETP on fortnightly basis and are being tested in 
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and Department of 

Environment shall 

maintain due 

surveillance and collect 

samples on regular 

intervals. 

their laboratory. Besides board has constituted 

Pollution Control and Vigilance Squad (PCVs) for 24x7 

surveillance in the area. 

18. The State of Rajasthan 

is granted liberty to 

approach the 

Department of Industrial 

Policy and Promotion (in 

short DIPP) for receiving 

financial assistance 

from the Central 

Government.  The State 

is free to move the 

Central Government and 

if such proposal is 

mooted, the same shall 

be dealt with utmost 

expeditiously. 

It was informed by RIICO Ltd, Bhiwadi that sanction 

had been received from GOI amounting Rs 146 crore 

for the work of upgradation of industrial effluent 

management system at industrial area Bhiwadi. 

 

 

 

5. From the above it is clear that even after two years of the order 

of this Tribunal, all necessary steps have not taken in right 

earnest. ROs installed as far back as 11.02.2018 have still not 

being commissioned, without any valid reason.  Work of STPs 

also remains incomplete even though financial assistance has 

been duly received from the Central Government for 

upgradation of the industrial effluent management.  The 

industries which are violating the norms have not been closed, 

though it is stated that inspection was carried out and the 

report was sent to the head of the State PCB. Thus, the action 

taken by the concerned authorities is not consistent with the 

concern required for remedying the environment and for rule of 

law.  There is no justification for not even adopting interim 

measures by way of phyto-remediation/ bio-remediation/ 

8



 

8 
 

tapping of drains carrying pollutants and remedying the same.  

Since basic responsibility is of the RIICO, the said Corporation 

and its key office bearers must be made accountable and they 

may be liable to be prosecuted if there is continuous negligence 

and failures. This Tribunal may have no other option except to 

take appropriate coercive measures, including stopping of 

salary of the Managing Director and other senior officers of the 

Corporation.  The Tribunal may also consider compensation to 

be recovered for the damage to the environment from the 

salaries of the said officers.  

 

Let a further report of monitoring as on 31.03.2020 be filed 

before the next date by e-mail at judicial-ngt@gov.in by the 

Committee already constituted. 

 

List for further consideration on 21.04.2020. 

 

 

  

 
Adarsh Kumar Goel, CP 

 
 

 
S.P Wangdi, JM 

 
 

  
                                   Dr. Nagin Nanda, EM 

 
 

 

Siddhanta Das, EM 

 
                                   

January 28, 2020 

  E.A. No. 42/2019 in O.A. No. 124/2015 

A 
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